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THE CUSTOMS, EXCISE & GOLD (CONTROL) APPELLATE TRIBUNAL, -
- West Block No. 2, R.K. Puram, New Delhi - 110066,

BENCH ~NR(SM)

" Appeal No. £/ 3110 /o2 ~MB&($#) Dated: 9)2) o

CEGAT
NEW DELHI
To,

CCE C'/ldi)%“/éé?d' A

In the matter of :
CL E L A4 )70’/{/‘,‘/'744/ Appellant
Vs.
M/;_‘c Axorea H,UO},!/.) (fve.) 774, Respondent -

I am directed to transmit herewith a certified copy of Final Order No. ﬁ”l 20 ?-/ ol / MNB (i)
Dated :.....7 2./ 2O ... PASSEd by the Tribunal under Section 35-C(1) of Central Excise
& Salt Act, 1944/Section 129 (B) of the Customs, Act, 1962.

-

Copy to : ’ 2 Asstt, ,Regis'tr'ari\
e s sl (1) L ZRs
. phase —¥T ., Foeal fot .

| Ludhiarns (pp:)

CCE/LCE (Appeal)- ¢ Apn/li cr[n—/"

Chief Commissioner of Central Excide / Custors. /\}W e fhui

Adv. / Consult.

5 S.D.R

6. JCDR

7. Bar Association, CEGAT, New Delhi

8 Library, CEGAT, New Delhi

9. | Director (Review), C.B.E.C. North Block, New Delhi

| Guard File.

11. - M/s Deeparchic Publications, M-93, Marg-46, Saket, New Delhi.

12.  M/s Centax Publications (P) Ltd., 1512-E, Bhishm Pitamah Marg, opp. Sachdeva P.T. College of
- Defence Colony, New Delhi-110003 '

13. ' M/s Lex Site Com. Ltd., Mumbai
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CUSTOMS, EXCISE & GOLD (CONTROL)}APPELLATE TRIBUNAL
NEW DELHI.

Appeal No.E/3110/2000-NB (SM)
(Arising out of Order-in-Appeal No.l181/CE/CHD/2000

dated 19.6.2000 of the Commissioner of Central
Excise (Appeals), Chandigarh).

CCE, Chandigarh ...Appellants
Rep. by Shri M.D. Singh, SDR
Vs.
M/s. Arora Alloys (Pvt.) Ltd. . . .Respondents

Rep. by None.
CORAM: SHRI LAJJA RAM, MEMBER (T)

gﬁrdﬁkL_Order No. f»/}gc?ﬁ/fo;// /Da+ed 9. l 2001

PER LAJJA RAM:

The matter was called. None appeared for

1]
the respondents, M/s. Arora Alloys (pvt.) Ltd. In
their communication dated 15.11.2000, a request has

been made for decision on merits.

2. ' Shri M.D. Singh, SDR fairly sgfeed that the

Commissioner (Appeals) has followed the Tribunal's
decision in the case of Moosa Haji Patrawa}a Vs.
CCE, Mumbai - 1996 (83) ELT 620 (Pribunal) .. -
3. I _find that there is no stay of the
Pribunal's aforesaid order and the Tribunal is
Ataking a consistent view that the modvat credikt
taken on the strength of the GPls, which were

issued prior to 31.3.94 put were endorsed
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thereafter, in the absence of any other allegations
was admissible.

4. After going through the facts on record and
the case law referred to by the appéllate
authority, I do not find any merit in this appeal

filed by the Revenue and the same is dismissed.

Ordered accordingly.

Order dictated & pronounced in the Open

Court on 9.1.2001.

( LAJJA RAM )
Member (T)
9.1.2001. -

Ckp.




